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UPON hearing counsel the Court nade the foll ow ng
ORDER

The question involved in this appeal is already being
considered by the larger Bench of this Court as per the order passed in
C. A. No.897/2002 etc., State of U. P. Vs. Jai Bir Singh, (2005) 5 SCC
1.

Hence, put up after the decision in the said case.

( Ravi P. Verma ) ( MS. Negi )
Court Master Court Master



